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CP No. 50/Chd/Pb/2021

THE NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

(through web-based video conferencing platform)

CP No. 50/Chd/Pb/2021

Under Section 241-242 of the
Companies Act, 2013.

In the matter of:

Harjeet Singh Chadha & Anr. …Petitioners

Versus

Deluxe Leasing Pvt. Ltd. & Ors. …Respondents

Present through video conferencing:

Mr. Atul V. Sood and Mr. Nahush Jain, Advocates for the
petitioners.
Mr. Amit Jhanji, Senior Advocate with Mr. Bikramjit Patwalia,
Advocate for the respondents.

Heard Mr. Atul V. Sood, Advocate appearing for the petitioners. It

is observed that the Memo of Parties filed by the petitioners is defective and

requires some more details.  The learned counsel for the petitioners is

directed to file better Memo of Parties and also to pay ₹10,000/- to the PM

CARES Fund within two weeks.  On complying with the said order, issue notice

to the respondents.

2. Heard Mr. Amit Jhanji, Senior Advocate appearing for the

respondents.

3. Mr. Amit Jhanji, Senior Advocate appearing for the respondents

accepts notice and seeks time to file reply.  Reply be filed within four weeks

from the date of receipt of notice and rejoinder thereto, if any, within two weeks

exchanging copies between the parties.

4. List the CP on 25.10.2021.
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5. However, the respondents shall not alienate the immovable

property, encash the Fixed Deposits and investments of the first respondent

company.

Sd/-
(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)

July 12, 2021
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